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5-5-2005 	 BEFORE 

THE ON'BLE MR.TSTICE B. L?ARE 

Hear'd Mr. P.R. Paul, learned counsel 

for the petitioner. an Mr. K. Meruno, learned Asstt. 

Solicitor General for' the respondents. 

Perusal of the records shows that the 

petitjoner was taken'cSn deputation to the Directorate 

of Cersus Operation h' order dated 14-11-2000. At 

the r1evant time, the petitioner was serving as 
S 	 . 	I 

LDA iq the Directorate of Social Welfare, Nagaland. 
I 

The p

I

titioner joined ,the post of Statistical 
S 	 I 

Assist,ant in the Direc,torate of Census Operation, 
S 	 I 

Nagalapd, w.e.f. 16-ll g-2000. After joining the 
I 	 I 

post, the petitioner had opted for the Central scale 
I 	 I 

• 	 of pay, and he was allowed to draw the pay scale 

app1icb1e to Central Govt. employees. Later on, 

• 	by of fjce order dated 18-7-03 it is seen that the 
3 

Direct9rate of Census Operation has stated that 

the petitioner is nbt entitled to the Central scale 
I 	 I 

of .pay,and he is entitled only the deputation 

al1owarce and helshall,rernain in the scale of pay 
I 	. 	 I 

of his ,parent Departrneflt. The dispute, therefore, 

is rega,rding the servic,e of the petitioner while on 
I 	 I 

deputat.on under the ti,rectorate of Census Operation 
I 	 I 

Naa1an. The matter, therefore,  falls within the 

jurisdiction of Central, Administrative Tribunal. 
p 

J I  
I 	 S 

* 	: In view of the above position, 
*  

Registry Is directed to,
I  
transmit the records. 

of this case to the Central Administrative Tribunal, 
4 	 I 	 . 

• GuwahatJ Bench, Guwahat, immediately. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.ANos.124/2005 

DATE OF DECISION: 06.09.2005 

• 	Shri Tinuwati 	 APPLICANT(S) 

Mr.P.B.Paul 	 ADVOCATE FORTHE 
APPLICANT(S) 

- \/ERSITS- 

• TJ.O.I. & Qthers 	 RESPONDENT(S) 

Mr. M.U. Ahmed, Addi. C.G.S.0 	 ADVOCATE FOR THE 
RESPONDENT(S) 

THE HON'BLE MR JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

• THE HON'BLE 

Whether Reporters of 1oci papers may he allowed to see the 
judgments? 	 • 	- 

To be referred to the Reporter or not? • 

Whether their Lordshlps wish to see the' fair copy of the 
judgment? 	 • 

• 	4. • Whether the judgment is to be circulated to the •other 
• Benches? 	 • 	 • 

Judgment dehveaed by Hon'ble vice-Chairman 



• 	CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

Original Application No. 124 of 2005 

Date of Order : This the 6 '  day of September 2005. 

The E on'ble Mr. Justice C. Sivarajan, Vice-Chairman. 

Shri Tinuwati 
Sb - Shri Temjenmongba 
Presently serving as LDA, 
Directorate of Social Welfare, 
Nagaland, Kohima. 

Applicant 

By Advocate 	 Mr. P.B. Paul. 

- Versus- 	 • 

TheUnionofindia, 
Through the Secretary, 
Ministry of Home Affairs 
South Block, New Delhi - 110 001. 

The Registrar General of India, 
2/A, Mansingh Road, • • 
NewDelhi-110OL.. 

The Director, 
Directorate of Census Operations, 
Nagaland, Kohima. 

.Respondents. 

By Advocate 	Mr. M.U. Ahmed, Add!. C.G.S.C. 
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SWARATAN. I. (V.C.) 

S) i,)4.fl.P:LII 

The applicant had earlier filed W.P. (C) No. 125(K)/2004 

before the Hon'ble Gauhati High Court, Kohima Bench. The said writ 

petition was transmitted to this Tribunal pursuant to the ,order dated 

05.05.2005 passed in the writ petition. An interim order datd 

03.082004 passed by the High Court in the said writ petition'was also 

ordered to continue till the matter is decided by the Tribunal. 

2. 	On receipt of records from the High Court it was 

numbered as O.A. No. 124/2005. -On 21.06.2005 when the matter 

came up for consideration the counsel for the applicant was not 

present. Hence, the n atter wasposted on 20.07.2005. This fact was 

duly jntimated to .the counsel 'for the applicant. The counsel had 

acknow1eged the same on 27.07.2005 vide acknowledgement card. 

Thereafter; this matter was posted on 08.08.2005 and 26.08.2005. 

There is no representation either by the counsel or by the applicant.' 

' 	 - The respondents have filed their written statement while 

the matter was pending before the High Court. 

The applicant had filed a representation dated 28.07L2003 

(Annexure - F) regarding fixation of scale of . pay for the deputation 

post. This was against the office order dated 18.07.2003 issued from 

the office of the 3" respondent in which it is stated that since the 

selection on deputation to the 'post of Statistical Investigator Grade - 

III in the scale of pay of Rs. 5000-8000/- was not as per the rules, the 

option of scale of pay,is not accepted by the office of the Registrar 

General of India and the applicant has been allowed to draw the pay 

~*z 
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as per his parent department plus deputation allowance. According 

to the applicant, rejection of the.option exercised by the applicant in 

the deputation post is illegal and unsustainable for the various 

reasons stated in the representation (Annexure. - F). The deputation 

period of three years was over on 30.04.2 004 and he was repatriated 

to his parent department. In the written statement, in paragraph 11, it 

is stated that the representation submitted by the applicant was 

forwarded to the Registrar General of India .vide communication dated 

19.09.2003 for consideration. The Registrar General of India by 

communication dated 29.12.2003 clarified that the payment to the 

applicant in the post of Statistical investigator Grade - III was highly 

Irregular as the 'approval.of the competent authority i.e., Registrar 

General, India was not obtained -whiöh is mandatory as per standard 

terms of deputation given appendix.V of fundamental rules wherein it 

is clearly 'mentioned that the poer of deputation in respect of non-

gaetted Government servants may be exercised by the head of 

department i.e., Registrar General, India in this case. It is further 

stated that the Registrar General of India has further directed to 

relieve, the applicant after cornpletioi 'of 3 years and accordingly, he 

was relieved vide order dated 30.04.2004. 

Counsel for the applicant is èbsent. Heard Mr. M. U. 

Ahmed, learned Addi. C.G.S.C. for the respondents. 

' 	Standing counsel pointed out that deputation. to the post 

of Statistical Investigator Grade - Ill was ordered byan authority who 

was iñcompetent.to order such,deputation and that the onlyauthority 

who is to order deputation in the instant case is Registrar General of 

india. 'He further submits that said authority, as noted, had already 
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stated that appointment on deputation to the post of Statistical 

Investigator Grdé - III was highly irregular ,  since the approval of 

Registrar General of India was not obtained for such. appointment. 

The Standing counsel in the above circumstances submits that the 

option exercised by the applicant for fixation of his pay in the 

deputation post was not accepted. 

7. 	As already noted, there is nothing in the wril±en statement 

to show that the applicant was informed about. the fate of his 

representation (Añnexure - F). Though, the initial appintment of - the 

applicant to the post of Statistical Investigator Grade - III was not 

approved by, the competeit authority, the said authority, in the 

context request made for extension of period of deputation, had 

directed that' the applicant be relieved from the said post after 

completion 'of 3 years. This would show that the Registrar General of 

India had in fact condoned the initial irregularity. Admittedly, this 

order was passed by the Registrar General of India subsequently as is 

evident from paragraph - 11 of the written statement That apart, 

getting approval of the competent authotity is a matter for the 

concerned respondent who had appointed the appliàant to the post of 

S.I. Grade - III. For his fault the applicant cannot be punished if the 

applicant was' otherwise qualified. There is no mis-representation on 

the part of the applicant. In the above circumstances, I am of the view 

that this O.A. can be disposed of by directing the '2 d  respondent - 

Registrar General of India to consider the representation (Annexure - 

F) submitted by the applicant afresh in the light of the subsequent 

decision taken, by the said respondent evidenced from paiagraph - 11 

of the written statement and in the light of the observations made 

hereinabove and pass fresh orders in accordance with law as 
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/ 

expeditiously as possible at any rate within a period of four months 

from the date of receipt of this order. 

The O.A. is disposed of as above. Counsel for the 

respondents Will forward a coy of this order to the 2 respondent for 

compliance. Office will also forward a copy of this order to the counsel 

for the applicant an.d to the applicant. 

• 	 (G.SIVAJAN) 
VICE CHAIRMAN 

/mb! 	 • 	 - 
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DISTRICT : KOHIMA 

IN THE GAUHJTI HIGH COURT 

( THE HIGH COURT OP ASSAM : NAGALAND : MEGHPL1½YA : MANIPUR 

TRIPURA : MIZORAM AND ARUNACHAL PRADESH ) 

!cIMA BENCH 

( CIVIL WRIT JURISDICTION ) 

WRIT PETITION (c) NO. iz9(K)/2 00 . 

TO, 

• 	 THE HON'BLE SHRI. P.P. NAOLEKAR, .B.Corn.,LL.B., 

THE CHIEF JUSTICE OF THE GAUHATI HIGH COURT 

AND HIS LORDSHIP'S CCNPANION JUSTICES OF THE 

SAID HON' BLE HIGH COURT. 

IN THE MATTER OP : 

• An application under Article 226 

of the constitution of India 

praying for issuance of a writ 

in the nature of Mandamus and/or 

Certiorari and/or any other 

appropriate order or directions 

of the like nature. 

- AND- 

IN THE MATTER OP 

Enforcement of the petitioner' s 

rights as guaranteed under 

Part III of the constitutiOn of 

India. 

Contd. ... 2 
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- AND - 

IN THE MATTER OF : 

Violation of the principle of 

Natural Justice and administra-

tive fair-play. 

- AND - 

IN THE MATTER OF : 

Arbitrary and illegal action 

of the respondents in refusing 

to accept the option of scale of 

pay opted by the petitioner1 on 

deputation and intimating the 

same after 3(three) 'years. 

- AND- 

]N THE MATTER OF : 

Letter NO.35018/17/2002.-Ad. IV 

dated 13.5.2003, issued by the 

Office of the Registrar General 

of India, New Deii. 

IN THE MATTER OF 

Office Order No.G.11033/23/9O-

FIN dated 18.7.2003, issued by 

the Office of the Director of 

Census Operations,, 'Nagaland, 

Kohima. 

- AND - 

Contd. ... 3 

Co 
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IN THE MATTER OP : 

shri. Tinuwati 

S/O. Shri. Temjenmongba 

presently serving as LDA, 

Directorate of Social Welfare 

Nagalan d, Koh ima. 

Petitioner. 

- VERSUS - 

The Union of India. 

through the Secretary, 

Ministry of Home Affairs 

South Block, New Delhi-110001. 

The Registrar General of 

India, 	 - 

2/A, Mans ingh Road 

New Delhi - 110011. 

The Director 

Directorate of Census Operations 

Nagaland, Kohirna. 

Respondents. 

The humble petition ofthe 

petitioner above-named, 

MOST RESPECTFULLY 'SHEWETH 

1. 	That the petitioner before your Lordship is a citizen 

of India and belong to the Ao,/Naga tribe which is classified 

asa Scheduled Tribe under the constitutiOn of India. Therefore 

the petitioner is entitle to all the rights and, privileges 

as guaranteed under the Constitution of India and laws framed 

- 

Contd. .....4 

pati 	(1 

Kobi11a 3cL)Ct 
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2. 	That the petitioner respectfully state that in response 

to an Advertisement No. A-11023/13/99-Ac/439 dated Kohima 

the 17.8.2000, issued by the Office of the Directorate of 

Census Operations, Nagaland, Kohizna, inter alia, proposing 

to fill up the posts of Statistical Assistant on transfer or 

deputation basis, the petitioner has applied for the post of 

Statistical Assistant. 

Photostat copy of the said 

Advertisement dated 17.8.2000, 

is annexed hereto as Annexure-A. 

I. 	That the criteria/eduôational qualification as given 

in the' said advertisement for the post of Statistical Assistant 

is reproduced herein below : 

Post and Pay Scale 

134 

N . 

Official of central/State govt. 

holding analogous post or with 

5 years regular service in the 

scale of Rs.4500-125-7000/- or 

equivalent and possessing the 

educational qualification as 

under : 

Essential : 

Degree with Economics or 

Statistics or Mathematics as 

a subject from any recognised 

University. 

Desirable : 

Candidates having experience in 

statistical work will be given 

preference. 

Contd. 	5 

1. Statistical Assistant 

2(two) 

Rs .4500-7000/- 
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4.. . That at the time of the said advertisement dated 

17.8.2000, the petitioner was serving as Lower Divisional 

Assistant, on regular basis, under the establishment of 

DirectOrate of social Welfare. Howevr, except for the fact 

that the petitioner was possessing a degree with economics, 

the petitioner was neither holding an analogous post of 

Statistical Assistant nor was the petitioner holding 5 years 

regular service in the post in the scale of Rs.4500-125-7000/-. 

That while submitting his application for the said post. 

of Statistical Assistant, the petitioner has brought to the 

notice of the competent authority that he does not possess the 

requisite qualification as prescribed in the advertisement 

dated 1.8.2000. However, the respondents have accepted his 

application and informed him;that if there is no applicant 

with requisite qualificatOfls his case shall be considered 

as there was shOrt9e of staff. 

 That vide Office Order No.11023/13/99Adm dated 14.11. 

2000. issud under the signaure.of Asstt. Director of Census 

Operati°nS Nagaland, Kohima,..the petitioner was appointed 

to the post of Statistical Assistant in the scale of pay of 

Ps.5000 - 8000/-. A copy of the said appointment, order was 

also endorsed to the Jt. Director, Direct-orate of Social.. 

Security and welfare, Nagaland. Kohima, requesting to release 

the petitioner SO 
as to enable him to join on deputation to 

the post of Statistical AssS.tIt4 IA the .4rectOrate of 

Census Operations, Nagaland, Kohima. 

Photostat copy of the said 

appointmeñ1 Order dated 

14.11.2000, is annexed hereto 

as Anne re-,. 

contd. •... 6 

ç 9 ° CC;. 	H 	 .. . 
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- 	That accordingly, the petitioner on 16.11.2000.(FN, has 

joined in the post of Statistical Assistant in the Directorate 

of Census Operations, Nagaland, Kohima and vide letter dated 

22.11.2000, the petitioner has offered his option for Central 

Pay Scale. 

Photostat copy of the said 

option letter dated 22.11.2000, 

is annexed hereto as Annexure-C. 

That in this connection it Is relevant to reproduce 

herein the entry/noting dated. 16.2.2001, made at page 8 in 

the Service Book of the petitioner by the Asstt. Director of 

Census Operations, Nagaland, which reads as follows : 

11  shri. Tinuwati LDA, Dte. of Social Security 

and Welfare, Nagaland, has been appointed 

as Statistical Assistant in the Scale of 

Ps.5000 - 8000/- on deputation basis for 

the period upto 28.2.2001, vide this Office 

Order N0.11023/13/99 -An. dated 14th NOV. 

2000, agaInst the post sanctioned for 

Census 2001. 

Shri. Tinuwati has joined as 

Statistical Assistant on 16th flov.2000(FN). 

Since he has joined on 16th Nov.2000 his 

date of increment will on 1st Nov.2001, if 

further extension is allowed." 

Phot6stat copy of the 

sã4d entry/roting. from the 

Seice.BOqk i.anned 

eretoasnneXure -P. 

C 

r 
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(I  

That though as per the records the petitiOner was 

appointed as Statistical Assistant on deputation for a period 

upto 28.2.2001, the deputation period was extended, from time 

to time by the respondents. 

That. the petitioner respe'ctfuily state that as per the 

aforesaid entry/noting dated 16.2.2001, ftade in the Service 

Book, the petitioner is entitle to get his,first . iflCremeflt0n 

1st Nov. 2001 and 2nd increment on 1st Nov. 2002. However, 

inspite of his several reiests the petitioner was not given 

his yearly increment. Instead the petitioflr was served a copy 

of the Office Order No.G.1103/?3/90 - FIN., daed Kohima 

18.7.200 4ntimating the petitioner that his selection on 

• deputatiOn in the post of 5.1. Gr.Ifl, in the scale of pay of 

Rs.5000 - 8000, was not sper the rules. Hence the petitionerS 

option of scale of pay, is not accepted by the Office of the 

rid that the, petitioner ii1 be Registrar General of India a  

granted. 5% deputatiOn allowance over his basic pay in the 

parent department with effect from the date of his joining 

i.e., 16.11.2000. 	 . 

Photostat copy o .:the said 

Order dated. 18.7.2003, is 

annexed as Annexure - E. 

ii. 	That beIng aggrieved by the said impugned Order dated 

18.7 .2003, the petitioner has submitted a representation. 

dated 28.72003, before the Director,.Directorate of Census 

•eraticns,Nagaland. However, the said representation is. 

yet to be disposed Of 
Photostat copy of the said 

representation is annexed as 

AnneXUre - P. 

Contd. • ..,8 
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12. 	That in the meantime vicle Office Order No.11023/13/99- 

An dated 30.4.2004, issued by the Office of the Director of 

Census Operations, Nagaland, the petitioner has been reverted 

to his parent department with. effect from 30.4.2004. 

Photostst copy of the said Order 

dated 30.4.2004 is annexed 

hereto as Annejre_-G. 

1..... That the petitioner respectfully state.. that vide the' 

said impugned Order dated 18.7.2003, the respondents has 

rejected the petitioners option of scale of pay and he has 

been allowed to draw pay as per his parent department plus 

5% deputation allowance over his basic pay with effect from 

the date of his joining i.e. 16.11.2000. Consequently, the 

petitioner has been informed that the respondents shall deduct 

the excess pay already drawn by the petitioner since the date 

of his joining the post of Stattistical Assistant on deputation4- 

That the petitioner respectfully state that as per 

the service rules an employee on deputatipn may, opt to draw 

either, pay in the scale of pay of the deputation post fixed 

under normal rules or his basic pay in the parent department. 

That the petitioner has opted for the.scale of pay 

of the deputation post and the respondents has also accepted 

the option of the petitioner by fixing his scale of pay at 

Rs.5000 - 8000/-, as reflected in the entry/noting dated 

1644001, in the Service Book of the petitioner. flerefore, 

the respondents are estopped from denying the said scale of 

pay to the petitioner. 

. That the petitioner further beg to state that the 

action of the respondents in issuing the said, impugned Order 

dated 18.7.2003, refusing to accept the option of scale of 

Contd. ...9 
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pay of the petitioner. after'.nearly. 3.(three) years of deputation 

service is highly arbitrary, discriminatory and illegal. 

Therefore, 'the said impugned Order dated 18,7.2003and also 

the letter No.35018/17/200?-Ad. IV dated 13.5.2003, 'issued 

by the office of the Registrar General of India, are liable to 

be quashed and set aside. 

That the aötion of the respondents in issuing the said 

impugned Order dated 18.7.2003 purportedly on the basis of 

the letter 1o.35018/17/2002-Ad..IV of the Registrar General of 

India and re-fixing his scale of pay without giving any 

opportunity to the petitioner is violatIve of the principle 

of natural justIce and are therefore, liable to be quashed 

and set aside. 

That the petitioner further state that grant, of yearly 

increment is not the discretion of the respondents inasmuch 

as all goverment servants, are entitle to yearly Increment. As 

such the acIQn, of the respondents in refusing to give yearly 

increment to the pEtitioner, during the period of deputation 

is highly arbitrary, discriminatory and unconstitutional., AS 

such, the respondents ought to be directed to give the benefits 

of increment to the petitioner which has been illegally denied 

to him for 2(two) years. 

'That the petitioner humbly submits that he has joined 

in the post of Statistical Asssant on deputation in the 

Directorate of Census 	erations, Nagaland on .16.11.2000 for 

a period upto 28.2.2001. However, his deputation period was 

extended from time to time which implies that the petitioner 

has been performing his assigned duties satisfactorily. As 

such the action of the respondents in refusing to give the 

Contd. •.. 10 
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scale of pay to the petitioner as per the advertisement dated 

17.8.2000.and also refusing to accept the option of scale of 

pay opted by the petitioner is highly arbitrary and illegal. 

That the petitioner humbly submits that during the 

period of his deputation, the petitioner, has been performing 

the duties of Statistical Assistant. Therefore, by extending 

the principle of Equal Pay for, Equal Work, the petitioner is 

entitle to the scale of pay and other benefits as enjoyed by 

other similarly situated persons. 

That the petitioner further submits that the action of 

the respondents in refusing to accept the option of scale of 

pay as opted by the petjtioner and, intimating the same after 

nearly 3(three) years of deputation service Is arbitrary, 

illegal and cannot stand the 'test of law. Therefore, the 

impugned.order dated 18.7.2003 and also the letter dated 

13.5.2003 issued by the offe of the Registrar General of 

India ate liable to be quashed and set aside. 

That the petitioner submits that the petitioner is 

entitle, to yearly increment during the period of 'his deputation. 

Therefore, the action of the xespondents in refusing to give 

incrernentsto the petitioner during the period of his deputation 

is arbltrary,.'.illegal and unconstitutional. Therefore, the 

respondents ought to be directed to give the yearly increment 

to the petitioner during the period of his deputation., 

:That'the petitioner has demanded justicebut the same 

has been denied to him. 

That' there, is no other alternative and efficacious 

then to file this instant writ petition. 

5 vo ~ c 

	
Contd. 
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25. 	That this petition is filed bonafide in the interest 

and for the ends of justice. 

In the premises aforesaid it is, there-

fore most respectfully prayed that your 

Lordship may graciously be pleased to 

admit this petition; Issue Rule calling 

upon the respondents to show cause as 

to why a writ as prayed for should not 

be issued; Call for the records and on 

perusal of the same and upon hearing 

the parties be further pleased to make 

the Rule absolute and : 

quash and set aside the letter No. 

35018/17/2002-Ad.IV dated 13.5.99 

issued by the Office of the Registrar 

General, India; 

quash and set aside the Crder NO. 

G.11033/23/90-.FIN dated 18.7.2003, 

issued by the Office of the Director 

of Census Operations, Nagaland; 

direct the respondents to give the 

benefits of yearly increment to the 

petitIoner during the period of his 

deputation; 

a) direqt the respondents to give all 

consequential benefits in accordance 

to the option of scale of pay as opted 

by the petitioner during the period 

of his deputation. 

nd/or pass such further order 

and/or 3irect ions as your Lordship may 

Contd .... 12 
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deem fit and proper. 

-AND- 
 
- 

Andpending, disposal of the 

Rule your Lordship may further. 

• 	 be pleased to direct the, respon- 

dents not to deduct the excess 

salary drawn by the petitioner 

during, the period of his deputation 

in the interim. 

AND FOR NH ICH ACT OF KINLESS THE PETITIONER 

AS IN DUTY BOUND SHALL EVER PRAY. 

. 

7 

t\\ 
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çc 

Co 

 -AFFIDAVIT - 

 

j. 



-13- 

-AFFIDAVIT- 

I, Shri. Tinuwati, aged about 27 years, son of 

shri.Temjenrnongba, presently serving as LDA in the Directorate 

of Social Welfare, Nagaland 1<ohlma, do hereby soioemnly 

affirm anddeclare as follows : 

U 

That I am the petitioner in, the accompanying writ 

petition and as such I am fully conversant with the facts 

and circumstances of the case and also corretent to swear 

this affidavit. 
I 

That the statements made in this affidavit and in 

he accompanying writ petition at paragraphs I P 
At, 

are true to my knowledge and those made in paragraphs -t' 

1,9 , 	, U.-  being matter of records are true to my 

LM 
information derived therefrom and which Ibelieve them to 

be. true and the rest are my humble submissions before this. 

Hon'ble Court. 

And I sign this affidavit on this the 

of 	 , 2004. 

Identif led by : 

__ 
• •. 

AtWOCATE 	
DEPONENT 
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nnexurO MA 
- 	GOVERNIVIENIh OF NbA 

	

S 	 - 	 S 	 II•i 
i  M NIS1RYOF HO MEAFFRS 

0/0 THE DiRECTORATE OF CENSUS OPERATIONS 
1\(ACALAND 'POHMA 

NO A 11023113/90 Adm1439 	 Dated Kohima the 1782000 

VACINCY 	Uj 
is proposed to ui1 up the post detailed in coclusul c as per Aniexurc I on tnnsfu on depu 

tation oasis in the office of the Directorate of Censs Opertb ngaland,. Kohinia againt the 
hoi t te: rn vacancies created for Census 2001, fion mongst suitall officils of CLnti il/Sttc/ 

Li uon Territory Govt Dep iitrnent fulfil! ng the dibiJity condition is iiidicatcd iiihst the post 
The 1)Y- of the selected officials will bi:gulatcd in acordinc( with t 	instructions cor- 

I inc o iu the Dcpa trn nL of PLr on l md mining 0 	No 2/12 1 	(Pirt 11) flmad 29 4 Y 
as aincnded time to time.  

Period of deputation will be-initially upto :22.200l which mai be extemded lr turther pt-
rod. 	 S 	S 	 S  

Applications of officials who are eligible and ri willing to he donIdend for appointp -int cil 

Li';vnsfer on deputation baSiS and can be rcliS'cd after seiccion may be J'orwarcled in the prescribed 

P!.2..2..n1L it Anneui . II ilong \ith their AGR dossiers for the pi cc.dIng S years anl vigitanci 
ccrtilicate so to reach this office within 30 da) ,s from the date Of publication of this circular. 

Sd/- 	 S  

Mcto gnicren Ao lAS 

Director of Censuic Operations, 

NgiI md, Kohiium 

ANNEXUP 1- T 
Post and Py scale 

R:;.4500-7000I 	
S 	

holdinanalogo?ns post or with 5 years regular service in the - 

	

- - 
	 -S - 

	 posts in the scãk of Rs. 4500- 	 or equivalent andpos. 

	

/ 	 sessing the educ tionl qualilicttion as under 

lillu1 
Dcpiee with Lennomics or StntiLtJc 01 MmthLmmtics as asubject 
from iy recoisc I U iiveiSiiy 

Desixiblc 

Ca,didaEcsiia\ hg t?.perlcncLs pi statistiCal WO1,S xviI! bei€.ri 

plefLi ene 
2. 	Draltsmen 	 S 	 S 	

SS5 

R;. 4000-100-6000/- 1(onc) 	Offlcil from Stite/Ccntral Govt. 	 - 	 S 

........ 	 ibStT1rT 	T'•• 

1 lYirti icul ition or equivalent 

2 Diplorna in Coinmciciai or Fine 

Arts or Daftsni iiship from ieeogniscd institute with knowledge 
:jd jw j g  rQpscharts:aIid diagrams. 	- 	 S 

3 At kast one scar CXpCI icnce as Di iftsman 	um Ai list 

3 Loe - DivisionC1cik 1(one) 

Rs 3050 75 3950 80 4590/ 	Essentvml 

S. 	
1.MatricuIateorquivalcnt 	5 	 5 5 5 

S 	 2.Minirnüm speed of 30 words per minute in typewriting (English). 

	

- S 	 3. 5.  years ofrcgqlr ,scrvicC in the grade/scale of pay Rs. 3050-75- 

3950 80 4S90/ 

2 trDCL. otliirih' 	 .- 

l5 (IIl(.-ihi)Ili1, 	!!!fica(ioO 	•-. 	 . 	 S 	 5 

IJite tit' t_iurv In (J\'tSevice  

of post held atpresent  

I)at fràni.whithth 	resent host i..hcId on rguIar basis 	77 

\Vh thLr Pet ma ncnt/Qunsi Pcrmtinni1I cmpoi at y 

8 Whether SC/Sf 	$7 

ScaIc'ofjay in the present post S 	 S 

Dctails.of Experience  

Posthcld. 1 
	lkdoj 	scale oC 	- 	Na1ut of work H 

S. 	Fiom 	: to 	done lidcEiiI 

	

- 	.S 	 S 	
- 	 • 	H 



C. 

• 	I 

A,,, nhexurs 	13 
CI:StJS 

— 
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/ 	N  I Ni 	Oh iO \L A1Ti R /GI] IA MANTRALAYA  

OFf ICFOFTIIriDIRLCFOROFCI NSUS OPERATIONS, 
NAbALAND 

RifFT 
D - ' 

;;p;.Cj';IF •;th 	o,2UUJ 

ih. 	.f'o11cuir 	offi.ci.n15 	iire 	 E.-J t:  sv 	r 	s f 	r 	or 

• 0p'Jt -) t[or' 	in 	thu 	offico 	of 	thu .'Aractorate 	of 	Census 	Operations, 

1and 	1.0 	thu 	poL 	und 	zc10 	of' 	ucy 	houn 	6ein:.L  

iItH 	•'30d 	 j.:;.:iLj.ur/ 	 1 1 oL 	to 	I;hi.Ch hicalo 	of' 
udJress 	of. 	Lh: 	of'I'ic;! 	appoiiiLer Pu! 

- 	 1 . • • 	 2 :3 

• hri 	L.flULiu Li, 	L)\ 	 i L 	L L5LCJ I .:. • 
iiroc;torat  

icuriLy 

2. t5hri 	L0'j 3 	LP3 :,hi, 	 Ltistjcal S. 000 - ouu/-- 
:ijiL. 

• • 	:i 	.Jur:J: 	L 	L-. 	1 	nçorL 
Vioi<okcyunq 

Sni.. 	K.].iii::•l 	* 	 Lo'ut-  U5,vI 	ion 
;Ji.rcLt';r:jL 

 
Of iiJu:'t.r.:r 	Clurk. C'rn 

, 	Io :1 	* 	 i\• .J1_ 3t 

- 

1)urr-. 	1J cJ 	.: 	•lj 	 311:311 00 u'flrl!: •JL,J0  
L;o'L. or mn•Jiu tins to Li 

Tho 	.iu 	c[i1ciI.• 	u.i.1I hj rno.irLijLd 	to 	3runtuu.:rLi.: 
on 	001 	lutinnor' 	j3: ;: 	:r.1:i u' 	dopuLition 	if 	1.hs 	sm is 	not 

I 	Lfl J1 	 0 1 	V 1 	uu'2 	r' 1 	- 	I 	L 	-ill i 	C 
•/ui 3t3:.3ry p Q3L 	g:Iflc2j1flI3:3rj 	für of 

100 	0 	, J.ii 

L•• 	 uI_i 	) 
C: 	:: u 	L p 	- 	on 

;•rJ 	_ 

uJu 
10py 	La:- 

-_-' 	j•- 	•• 	•'. • 	: 	 •: - 	• 	: 	 • 	 L. - 

CürLc - 

HI .I 	 11 11 
For tomporary OtViCo, f3o&f1sary cor(jflcito with rororonoo to Article 30 0 51. nhonid be roiwrdod 
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. T I 	iuiht Director, 
Directorate or 3OC1n.L Securi€y & Uellare 
Nacjal 	 ;e nd, Kohima 	To re1ea 	Eliri Tiruuat.i, Lurk 

xmmc3diatIy to enable him to join 
the oost o tatistical Assistant 
in the DCtJ fagalapd, Kohima. 

The Division@1 Managcr, 
[agal4fld State Transport, 
P'IokokLhunq, iJagalond - To roRE Shri Lhbvishe Ci1shi, 

As ,tL 	ation Supd 	imlleriiately 

to en3b.i.C3 him t jcin td the post or 
Statistical Asstt. in the OCO, 

Nacjaland, Kohima. 

Smt. iayshrIer3 Gupta, 
Jeputy Faistrar General, India, 
0/0 the 11 eg.istrar General, India, 
2/), Iansiiçh iod, 
New OQihi 	110011 - Reoarding to send the 	irninistrative 

approval at 'n e3rly date. 

The D,trectorate  of I ndustrie 
Nageind, Kohima - To roleai3o Sit. Kilenka.a, LDA to enable 

her to join this Directr:te to the post 
oi LDC. 

G. Accountant (2 cc;iou) 

go Aosisont 0/A oF personal File 

c1 

( L: PEEY1E ) 
rsstt. Director oC Census Operations, 

• 	 Nagaland, Kohima. 

'oo to ArtMe (110 0 S.R. shoutd bo roøordod 
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Name of post 	 whether substah. 	If ofulciatibg 
and 	 tive or oliIoiating 	state = 	 Other emolu- 

sat10 of pay 	 and whethcr 	(i) nubstai,ityo 	Pay in substa. AdditionQi pay monte falling 	Date of 

	

pormanont or 	appointment 	live Post 	for oflioiatrng uudor tho term appointment 

	

temporary 	(11) whetoi'.sy 	 I 	' 
eounts forpbthIOh 
undor Art, 371 
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Apne~urc E 
G11033/23/9o117 	 / c: 	

1T 

60 1'VEPJllT OFfl'DIA 

MINISTRY'01-,  HOME AFFAfRS/GPJEA MANTRALAYA 
RPP1T qfkM, vTrP 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, 
NAGALAND 

	

2'FIE ORDER 	 Dated,Kohinial8. 7.zDo3 

In persuance of the Office of the Reg±stra Geneal,India 
letter No.35018/17/2002.Ad 1V dated L3/5/20 	the pay of Shri Tinuwtj, 
S I.GrIII-o deputatjon) will be ±eoUlated as follows 

	

iL) basic pay(revised scale of Govt. 	Rs. 3965.00 
Of Nagindg 0:1 date 
of jOining i,e 
16/11/2000(0N±1 /9/2001) 

	

i.i) Basic pay as On 1-9-2001 	 Rs. 4050.00 

	

Iij) Basic pay as on 1-9-2007 	 Us. 4135.00 

Shri TinuwatjSIGr ii ws holding te post of LDA In the 
S tate GOvt,j th revised scale Of pay Of Rs.320085._4900. The selection 
on deputation In the post of SoI.Gr,III in the scale of pay of Rs, 
5000-8000 was not as per the rules and henceoptjon of scale of pay 

is not accepted by the Off Ice of the RegIgtrr GeneralIhdja and 
he 

has been allowed to draw the pay as per his parent dëpartnnt plus deputation allowance As Shri TInUwi$gj POsting 
Was in the same s tation i.e. 1(ohi, he will be grant ed 5% deputation allonce over 

Lhe dt of his Joining i.e.16-11-2000 

R.LI 
1-rEAD 0 OFFICE  D IRE CTORA 'IE OFE 0S US 0PEpj., T 10 NS: 
NAGA LA ND KOH Iri.. 

COntd. on 2/- 

Contcl. 4 .,. 2 
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NO.G.11033/23/90F1N 	 Dated JKohima the 18th July2003 

Copy to 

The Regi;3trar General,Ifldia 
2/A, i'ansingh Road, 
NEW DELHI - 110011- With reference to his office 

letter NO.35018/17/20 0 2.Ad.W 

dated 13 - 5 - 2003. 

Pay & AccOuntS Officer (C), NEVI DELHI, 

DirectOr, Social Security &e1fare, 
Naga land, ICOHIW.. 

4Shri Tinuwti, S.I.Gr.III. 

ccountant (2 copi) - For necessary action. 

Service bo2)c & Persorl file (2 copis). 

Guard file. 

t.~ c ii ) 

HEAD OF OFF ICE 
D IRE CTORATE OFCENSUS OPERATIONS: 

N7CALNJ: KOHIMA. 

COfltd.e,. 2 
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Annewre 

To 	 . 	 •.. 

The D.ecto 
Direc€oate Of c'isus bpe at.ori 
Koh.na agaland 

I-s 	 - - 	 - 	 - - -- 0_ 	 -. - - - 	 - 	 - 	 - rw. 	- .etter NO. c1i033/23/90-FIN 

Sub : Re-fixation of Scale.Ofpaiid representation' thereof. 

Sir, 

With due respect I beg to lay down these follo';ing 

liies for your kind coflsidratjon and ncessary action.. 

-That in pursuance '.o the advertisement No.A-11023/13/-

99Adm/439, dated, Kohith 	he 17.8,2000, Issued by the 0/0 

the Directorate of Census C:perations, Oagaland, Kohinin, inter 

alia, proposing to fill up €e jot otat±Stical Assistant 

on transfer on dutation basis, I have applied for the said 

post. 

2. 	That the criteria/educational qualification s given 

in ANNEXURE -1, to the said advertisernent'js reproduced 	0 

herein below for your ready referànce : 

Post and., Par. scale  

. $tatisticalsistant 	Oficial of Ctra1/státe Govt. 
2 (two) 	

0 	
hoding apalogous post or with 

Rs.45007000/... 	 5 years 	 detVice In the 
• 	. 	 pots in te scale of Ri.4500125 

70.0,0/ or eqi4v'ient and possess- 

the eduatinal qualification 
0 	

as under  

Essential 	 . 
0_,• 	 . 	 With 

or Mathematics as a subject frcii 

any recognised University. 

• 	 0 	
Desirable 	 -. 

• 	 Candidates having experiences in 
- 	, 	 statistical work will be given 

-. -- 	 preference. 

COrtcI 	2 
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That e..cept for the J;act that I was possessing 

degree with Ecoiiomics I wap reither holding an anologouu post 

of Statistical AssIstant rcr was I.holding .5 yars regular 

service in the post in the scale of Rs.4500-.125-7000. Therefore, 

at the time of applying for the said post of Statistical 

Assistant I have brought it to the notice of the competent 

authority and I was told that if there is no 'applicant with 

requisite qualification, my case shall beconsiclered as there 	H 

was shortage of staff. 

That r±de olfice Order No.11023/13/99-A&n., dated 

14.11.2000, i$sud under the signature of o f.  

Census Operations 1  Naga1aric, Kphima, I was appointed to the 

post of St.atitiai AssIstant in the scale of pay of Rs.5000 

8000. 

Photocopy of the said Order 

dated 14.11.2000, is annexed 

hereto as 'Annexure —, •. 

That it is pertinent to mention herein that prior to 

my joining the Directorate of Census Operations, on deputation 

I was serving as Lower Divi4.onal ASs itant under the 

Directorate of Social secu4kr & Welfare, NagA4z,nd, Kohima, 

and the same aws within the X.Iowledge of the cpmpetert autho-

rity. Therefore, a copy of the said appointzneht order dated 

14011.2000, has also been endorsed to the Jt. Director, 

Directorate of Social Security & Welfare, Nagaland, Kohima, 

to rlas o rnc no 	to mibl rnn to join on dputation to the 

post of Statistical Assistant, in the Directorate of Census 

Operations, Nagaland, Kohirna, 

That consequently, I have joined to tho poet of 

Statistical Assistant In the 1)irectorate of Census Operations 

on 1611.2000 (Fr) . In this connection, it is relevant to 

Contd. , . . a 3 
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reproduce herein the entry/r4othg made at page in my service 

book which reads - 

Shri. T.inuwati LDA, Dte.of Social Security 

• and Welfare, Nagalandj has been appointed 

as Statistical Assistant in the scale of 

Rs.5000 8000/- on deputation basis for 

the period upto 28.2.2001, videths Office. .1 
Order N041023/13/99 -An dated 14th Nov.: :H 

2000, aist the pos sanctioned for 

Census 2001. 

Sht. T~nUwati has joined as 8 Latis-

tical A96it, ~antl  on 16th bt2000 (PN). 

Since he hs joined on 16th Nov. 2000 his 

• date of increment will on 1st Nov.2001, if 

further extension is allowed." 

Photocopy of the said entry/ 

'noting form the. service-book.H 

is annexed hereto as 	• 

Annexure. -B. 

, 	 That th9ug. as per the records I have bbpn appointed 

as Statistical As'isant on d.putation basis for the period 

upto 28.2.2001, my deputation has been extended form time to 

time. 

That as reflected in the entry/noting made in my 

servide book, since my deputation period has been extended 

I was entitleLto get tiy fir$t increment on 1t Nov.2001 and 

the second increment on 1st nov.2002. Inspite of my several 

requests, the increments to which I am entitle, has been denied 

to me. Instead, I have been served a copy of the office Order 

No. G.11033/23/90 - FIN., 	Kohima 18.7.20Q3, intimiting 

Contd... 4 
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that my seiect'ion on deputa:'ion in t 	post of 	I. Gi:,'iII, 

in the scale of pay of Rs.QpO - 8000, was not as per the 

rules and hnce my option of scale of pay Is not accepted by 

the Office of the Registrar General, India and that I.  will be 

granted 5% deputation allowance over my basic pay in the 

parent department with effect from the date of my joining 

i.e., 16.11.2000. 

Photocopy of the said Order 

dated 18.7.2003, is annexed 

hereto as Annexure - C. 

That at the time ofjpining thepost of StatisLica,1 

Assistant, as I have been deputed from State Government service 

I have submitted an applicad.on as early as on 22.11.2000, 

opting for Central pay scale. Therefore, issuance of the said 

Order dated 18.72003, rejecting my option for Central pay 

scale, after'alpse of nearly '3(three) years Is mostunreas-

onable, unjustified and' agaInst serrice jurisprudence. 

Photocopy of the said application 

dated 22.11.2000, is annexed 

hereto as Anneure - D, 

That as per the service rules an emp:loyee on deputation 

may elect to draw either pay in the scale of pay of the 

deputation post fixed under the normal rules, or his basIc 

pay In the parent department. The option" should be exercised 

within one month of joining the deputation post and the option 

	

öiU 	 cici I'tii b final • Threrore, 

 

the said order 

dated 18.7.003, is highly illegal and untennable in law. 

' That furthermore, it shall be .highy arbitrary and 

dscriminatory if other Statistical Assistant who holds the 

same post and. also performs the same patue of, works are paid 

Contd.... 5 
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a higher scaleof pay without extending the same benefit to 

me. As such, the order dated 18.7.2003, is unwarranted and 

undalledfor and the same is liable to be modified and/or 

revoked forthwith. 

In view of the facts and circumstances 	H 

as ptz.tted above, I shall be very 

grteful if your kind authority may 

graciously be pleased to consider my 

genttihe grievances and ffiodfy anil/or 

revoRe the said order dated 18.7.2003, 

for ref ixation of my scale of pay, in 

the interest of Justice. 

And for which act of kindness I shall remain 

ever grateful. 

Dated, Kohima 	
Y rs aitifu1ly. 

the2 VJU1YI 2003. 

TINUWATI 

Statistical AsistnI:: 

Ditectoratp of Census era-

tion, Nagaland, Kohima 

Copy to 

1. The Director 

Directorate of. Census 

Opertion, Ni1nç], 

Kohima.. 
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To 

The Director 
Directorate Of Census Operation 
Kohima Nagalaid 

Sub:-Rerninder of representation in respect of shri.Tinuwati submitted on 281h  jul)' 03' 

Sir, 

It may be stated that I have submitted my repiescnlation regarding my fixation of pay on 281h 	- 

July 2003 and tlI date I have not rceeivcd any intimatioh /reply lorn your e!ld.And  so may I 
therefore requcst you to kindly to the needful and. cply back the s211ne to mc wIthin one oiauth 
from the received of this letter. Otherwise J'lI havc to seek justice from te court of law, 

Dated;The7th April2004 

Enclosed; A copy 
Of the said representation 

Youi faithfully 

.7). 7 
(TINU WATT) 

S 1111 

13 
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Annexur - 

NO.A-11023/13/99 -Adm 
GOVERNMENT OF INDIA 

MINISTRY OF HOME AFFAIRS/GRIHAMANTRALAyA 
OFFICE OF THE IRECTOR OF CENSUS OPERATIONS, 

NAGALAND: KOHIMA 

Dated Kohima, 

OFFICE ORDER 	
the 30th April 2004 

On completion of deputatior, service in the office of the Director of Census 
Operations, Nagaland, Kohima the following officials are hereby relieved from this 
office in-the afternoon of 30 - 04 -2004. They have been further directed to report to 
their parent department. The pay and allowances has been paid upto 30 - 04 - 2004. 

1. Shri Tinuwati, S.I. Grade lii 

2. Shri Lhovishe Chishi, S.I. Grade Ill 

NO.A-1 1023/13/99 - Adm: 
Copy to: 

/ 
(R.N.CHHIPA) 
Research Officer 

Head of Office 

Dated Kohima, the 30th April, 2004 

1. The Registrar General, India 
New..De!hi - for information with reference to ORGI office order No 
35018/17/2002. Ad. lVdt.29-12-2003, 

LVShri Tinuwati, S. I. Grade ill.. 
Shri Lhovishe Chishi, S.I. Grade Ill. 
The Pay and Accounts (0) New Delhi. 

5 .iThe Director, Social Security and Welfare Nagaland, Kohima - for information 
and necessary acon. 
The General Manager, Nagaland State 'ransport Dirnapur, Nagaland - for 
information and necessry action, 
Acctt. Branch (2 copies) for necessary act on. 
Smt. SesU Apon, Asstt- She is directed a prepare L.P.C. in respect of the 
above mentioned officials. 
Guard fife, 

(R. N. CHHIPA) 
Research Officer 

Head of Office 

1 	 - 
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DISTRICT: KOHIMA 

IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, 

MANIPUR, TRIPURA, MIZORAM AND ARUNACHAL PRADESH) 

KOHIMA BENCH 	 - 	.- 

(CIVIL WRIT JURISDICTION ) 	
- 	-1 

WRIT PETITION (C) NO. 125 (K) 2004 

TO 

THE HON'BLE MR. JUSTICE D. BISWAS B.A., LLB., 
THE CHIEF JUSTICE (ACTING) OF THE GAUHATI 
HIGH COURT AND HIS LORDSHIP'S COMPANION 
JUSTICE OF THE SAID HON'BLE HIGH COURT. 

IN THE MATTER OF 

SHRI TINUWATI 

Petitioner 

- VERSUS..-1 

The Union of India and others. 

Respondents. 

-AND- 

• 	INTHEMATTEROF: 

An.Affidavit - in - Opposition 
on behalf ofthe respondents 

No. 1,2 and 3. 

1 
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AFFIDAVIT - IN - OPPOSITION 

I, Shri R.N. Chhipa aged about 49 years, son of L. Shri M.L. 

Chhipa presently serving as Statistical Investigator Gr. III, office of the 

Director of Census Operations, Nagaland, Kohima, do hereby 

solemnly affirm and declare as under: 

1. 	That I am fully conversant with the facts and circumstances of 

the case. I have gone through the statements made in the writ petition 

and understood the contents made therein. I am competent and duly 

authorised to swear this affidavit for and on behalf of respondents. 

[ 

That save and except what has been specifically admitted 

hereinafter, all other statements which are contrary to and inconsistent 

with what has been stated hereinafter are deemed to have been 

denied, as if the same set out and denied in seriatim. 

That the petitioner is serving under the Directorate of Census 

Operations which is a Department under the Government of India and 

in view of which any issue concerning his service comes under the 

purview of the Central Administrative Tribunal and as such filing the 

present writ petition is misplaced and the petitioner may be directed to 

approach the appropriate Forum in the Central Administrative Tribunal.' 

That with reference to the statement made in paragraph 1 of the 

writ petition, the deponent offer no comments. 

That with reference to the statements made in paragraph 2 of the 

- 	writ petition the deponent admits the same to the extent borne by 

Con 
Gauhti jligh Curt 

I(cUt :Cb. 
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records. However, the deponent beg to state that the post of Statistical 

Assistant was subsequently upgraded to the scale of pay of Rs. 5000/-

- 150 - 8000/- and later on redesignated as Statistical Investigator Gr. 

Ill. Both the vacancies were short term vacancies created for census - 

2001. 

That with reference to the statements as made in paragraph 3 

and 4 of the writ petition the deponent admits the same to the extent 

borne by the records. 

That with reference to the statements as made in paragraph 5 of 

the writ petition the deponent respectfully state that it is very clear from 

the application of Shri Tinüwati the petitioner forwarded by the Jt. 

Director, Directorate of Social Security & Welfare, Nagaland, Kohima 

that Shri Tinuwati was working as 'Lower Divisional Assistant (only 

Rs. 1270/- was mentioned in the application and no proper scale of pay 

was indicated). At the time of submission of application shri Tinuwati 

has only completed four years service as LDA in Govt. of Nagaland. 

As per the eligibility criteria given in the advertisement referred in 

para 3 above, the petitioner was not at all eligible for the post of 

Statistical Assistant. 

However, this is in-correct to say that the Directorate of Census' 

Operations, Nagaland, Kohima has informed Shri Tinuwati, the 

petitioner that if there is no applicant with requisite qualifications, his 

case shall be considered as there was shortage of staff. 

Photo copy of the said application 

is annexed hereto as Annexture - 1. 

U 

r 

/ 
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That with reference to the statement as made in paragraph 6 of 

the writ pertition being matter of record the deponent admits the same. 

Simultaneously a copy of the said appointment order dated 14-11-

2000 was also enclosed to the Dy; registrar General, India, 2/A 

Mansingh Road, New Delhi - 110011 regarding administrative 

approval at an early date. 

That with reference to the statements as made in paragraph 7,8 

and 9 of the writ petition being matter of records the deponent admits 

the same. 

That with reference to the statements as made in paragraph 10 

of the writ petition the deponent respectfully state that shri Tinuwati, 

the petitioner was appointed as Statistical Investigator, Gr. HI with 

effect from 16-11-2000. In the meantime administrative approval was 

sought simultaneously from the Registrar General, India vide office 

letter No. 	11023/1 3/99-Adm1927 	dated 13-11-2000 which 	is 

• mandatory as per appendix V of fundamental rules in respect of 

standard terms of deputation: 

As far as annual increment is concerned, it could notbe granted 

because of the reason that his pay in the scale of Statistical 

Investigator, Gr. Ill could not be fixed owing to the difference of pay 

scales in his parent cadre post i.e. LDA (Rs.3200-4900/-) and in 

deputation capacity (Rs. 5000 - 8000/-). The matter of pay fixation was 

referred to the Registrar General, India, vide this office letter No. G-

I 1033/23/90-Fin./124 dated .10-04-2002 and subsequent reminder of 

even No. dated 21-08-2002. 

its 

Gauh*tt 100 
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The : Registrar General, 	India vide his office letter 

No.35018117/2002-Ad IV dated 26-08-2002 has intimated that fixation 

of pay of shri Tinuwati the petitioner may not be done as proposed by 

DCC Nagaland vide the aforesaid letter dated 21-08-2002. 

The Registrar General, india vide his office letter No. 

35018/1712002 - Ad IV dated 13-05-2003 allowed shri Tinuwati the 

petitioner to draw the pay in his parent department plus deputation 

allowance as per the rules. Accordingly the impugned office order was 

issued by this directorate vide No. G. 11033/23/90-Fin dated 18-07- 

2003 regulating his pay as per the revised scale of pay of LDA under 

the Nagaland Government. 	he was also allowed - to draw 5% 

deputation allowance as per the rules. 

Photo copy of the aforesaid letter dated 

13-11-2000 ; letter dated 10-04-2002 

refunder dated 21-08-2002; letter dated 

26-08-2002; letter dated 13-05-2003 are 

collectively annexed hereto as Annexure - 

2,3,4,5 and 6 respectively. 

11. That with reference to the statements made in paragraph 11 of 

the writ petition, the deponent respectfully state that the representation 

submitted by Shri Tinuwati the petitioner was forwarded to the 

Registrar General, India by this office vide office letter No. A-

11054/44/2000 - Adm/1 402 dated 1 9-09-2003 for consideration. 

In response to above letter, the Registrar General, India 

has clarified vide his office letter No. 35018/17/2002 - Ad IV dated 29-

12-2003 that the appointment of Shri Tinuwati the petitioner on the 

post of Statistical Investigator Gr. III was highly irregular as the 

t. 
,gi'n 	• 
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approval of the competent authority i.e. Registrar General, India was 

not obtained which is mandatory as per the standard terms of 

deputation given in appendix V of fundamental rules wherein it is 

clearly mentioned that the power of deputation in respect of non-

gazetted Government servants may be exercised by the Head of 

Department. le. Registrar General, india in this case. 

The Registrar General, India has further directed to relieve Shri 

Tinuwati the petitioner after completion of three (3) years and 

/accordingly he was relieved vide this office letter No. A-I 1023/13/99 - 

Adm. dated 30th April, 2004. 

Photostat copy of the said letter dated 

19-09-2003, fetter dated 29-12-2003 

and letter dated 30th April, 2004 are 

collectively annexed hereto as annexure 

7,8 and 9 respectively. 

That with reference to the statements made in paragraph 12 of 

the writ petition, the deponent admit the same. 

That with reference to the statement as made in paragraph 13 of 

the writ petition, the deponent respectfully state that as stated in para 

10 this affidavit, the competent authority for appointment on deputation 

is head of department i.e. Registrar General, india in this case and his 

- approval was not obtained before issuing the appointment order and 

the same was stated as highly irregular by the Registrar General, 

india. - 

However, the Registrar General, India has allowed Shri Tinuwati 

the petitioner to draw the basic pay as per his scale of pay in his 

parent department plus the deputation allowance. 

Gauit 	fl 
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As per the eligibility criteria Shri Tinuwati the petitioner, LDA, in 

the scale of pay of Rs. 3200-4900/- was not eligible for the post of 

Statistical Investigator Gr. III. As per the circular, the minimum scale of 

pay should have been Rs. 4500 - 7000/-. Since Shri Tinuwati the 

petitioner was appointed in anticipation of the approval of the 

competent authority, the case was considered by the Registrar 

General, India and regularised his deputation period and allowed him 

to draw, pay & allowances as per the rules. 

Shri Tinuwati the petitioner was allowed to draw the minimum of 

the pay (Rs.5000/-) as per the scale of pay of Statistical Investigator 

Grill instead of what he was actually drawing in his parent cadre was 

also irregular and hence recovery of excess amount was inevitable. 

Part of the recovery was paid by Shn Tinuwati through GAR-6 and the 

remaining amount has been reflected in his LPC to be recovered by 

his parent dep&tment as per the rules. 

14. That with reference to the statement as made in paragraph 14 of 

the writ petition, the deponent respectfully state that it is true that an 

employee on deputation may opt to draw either the scale of pay or the 

scale of pay of post held in his parent department plus deputation 

allowance. 

In this case, as stated in para 13 he was not eligible to the post 

of Statistical Investigator Gr. Ill with referen.ce to scale of pay as well 

as No. of years of experience. Since Shri Tinuwati the deponent was 

appointed without obtaining the approval of the competent authority, 

his option of scale of pay was not accepted and the 2nd option of scale 

of pay as per the post of LDA in his parent department plus deputation 

allowance was approved and allowed by the Registrar General, India. 

Ab 
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That with reference to the statement as made in paragraph 15 of 

the writ petition the deponent respectfully state that Shri Tinuwati the 

petitioner the deponent has opted for the scale of Rs. 5000 - 80 p0/- of 

Statistical Investigator Grill. His pay was drawn at Rs. 5000/- the 

minimum of the scale of pay but when the scale of pay is not approved 

by the competent authority the order was rectified by this office vide 

letter No. G.1 1033/23/90- Fin dated 18-07-2003 as already stated in 

the preceding paragraph. 

That with reference to the statement as made in paragraph 16 of 

the writ petition the deponent respectfully state that action taken by the 

Registrar General, India is not arbitrary, discriminatory and illegal 

because the decision has been taken as per the rules of the 

Government of India which every authority has to follow. 
I- 

That with reference to the statement as made in paragraph 17 of 

the writ, petition the deponent respectfully state that there is no 

question of re-fixing of his scale of pay by the Registrar General, India. 

The appointment of Shri Tinuwati the petitioner in the post of Statistical 

investigator Gr. III by the Directorate of Census Operations, Nagaland, 

Kohima was itself irregular and this was rectified by the Registrar 

* General, India who is competent authority in this case. However, by 

the decision of Registrar General, India, the salary of.Shri Tinuwati the 

petitioner was not deducted but the excess amount paid to him for 

which he was not entitled was recovered as per the accounting 

procedures. 

That with reference to the statement as made in paragraph 18 of 

the writ petition the deponent respectfully state that the yearly 

increments could not be granted to Shri Tinuwati the petitioner in the 

scale of pay of Statistical Investigator Gr.lil owing to the awaited 

LU 
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approval by the competent authority. Immediately after the Registrar 

General, India has communicated his approval that Shri Tinuwati the 

petitioner is allowed to draw pay in his parent post plus deputation 

allowance, his pay was regulated accordingly and increments were 

also granted in his scale of pay of LDA. 

19. That with reference to the statement as made in paragraph 19 of 

- the writ petition the deponent humbly submits that the scale of pay of 

Rs. 5000 - 8000/- was not approved and allOwed to shri Tinuwati the 

petitioner not due to. his bad performance in this office. The higher 

scale could not be. given to him because he was not eligible for the 

same as per the eligibility criteria which was mentioned in 	the 

circular/advertisement in the Employment News 	- 

That with reference to the statement as made in paragraph 20 of 

the writ petition the deponent humbly submits that Shri Tinuwati the 

petitioner was appointed as Statistical Investigator Gr.IH on deputation 

basis to this office in anticipation to the approval of the competent 

authority i.e. the Registrar General, India. When he was not found 

eligible to be granted the scale of pay of Statistical Investigator Grill 

as per the eligibility criteria, the Registrar General, India has allowed 

him to draw the pay in his parent post plus deputation allowance which 

is as per the rules and does not violate any kind of rules framed by the 

- 	government. 

That with reference to the statement as made in paragraph 21 of 

the 	writ 	petition the deponent humbly submits that Under the 

circumstances of any candidate not fulfilling the eligibility criteria for 

deputation, the higher scale can not be granted. As Shri Tinuwati the 

petitioner was already appointed on deputation without obtaining 

approval from the Registrar General, india who is competent authority 

Cr  
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in this case, therefore he was allowed to draw the pay in his parent 

post plus deputation allowance. 

That with reference to the statement as made in paragraph 21 

- of the writ petition the deponent humbly reiterate the statements as 

made in paragraph of the affidavit. 

That in view of the aforesaid facts and circumstances, the 

deponent humbly submits that the petitioner has failed to make out a 

case and there is no merit in the instant petition and the same is 

therefore, liable to be dismissed in limine. 

That the statements made in paragraphs 1-5, 7,8,11-13, 15-17 

and 19-22 of this Affidavit-in-opposition are .true to my knowledge and 

those made in paragraphs 6,9,10, and 18 of this Affidavit-in-opposition 

are true to my information derived from records which I believe them to 

be true to my information and rest are my humble submission before 

this Hon'ble Court. 

And 1 sign this Affidavit on this ..............................day of 

2005. 

Identified by: 

—' 	

DEPONENT 
Advocate 

' 
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Annexure 

	

H 	- 

the':. 

To 	
13.11.2000. 

Smt. iaysliree Gjpti, 
Deputy fegistrar General, India, 	 S  

0/0 the registrar General, india, 
2/ft, 1ansiQh goad, 

	

• 	 fu Delhi 	110011. 

5ub:— 	
Census of' India2O1 Creation of temporary Pots in. 
th of''icc of the Directorate of Conaua Operations, 

	

• 	 aga13fld. 

ru-joam 

with rcf'rnce to the obova ouboct, I have the honour 

to send harjwith the deta.l3 oi 	pplicnt for appointment by 

transf'ar on dpUt3t10fl to thc po3ts of' >(two) Statisicl !tStt3Q 

and 1 (one) post of' LOG In the DCC NgIand for your j'avour of' 

ncosary action, The pcsts wire advertised by the DWP 	8th: j 

13th ept 5 2OflO (copy .encloee)A T h i s Dirctcrete haJ 3 receive 

svcrzil 5 oo1c2t::ns iron other states but the applsnta er riot 
Govt. ecnploya2S f'or which the some ar8 being droppedf'rornela- 

/tian'for appjotmeflt. S 

	

' 	(  
_1 	 Ycu are th2refOr raquestad to ed the adminjratj.v 

approval f'Q 	pQci11tmenti 31.1 	2 to the post of' Statiatici 

Astt. and 1.3 to the post of L)C at an early date,. 

Furth3r, rogarding the appointient o.r Smt. eikesenu 

to the post of' c 	i!docttial Ass13tIrIL ''ie your of'f'ics letter'.. 

; o 5U16/i5/2OJU'd11V dnt.d 23/L/2!J1)0 I am to oay that the 

incu7flbnt j0ind On 23/;f21JUG arrJ canc'lled her joining report 

	

• 	 1ntantiy af.tr  

Kinily ;end your 	li1fl!5t13b1V9 approval regarding 

appointmaflt or t2t!LiC'3l 	 onci LDC who are eing appoiit - 

on 13.11 • OJO on anticipticn of' your kind approval Fas  per 

particulars throuh Ihe tf'i attanding tha IV DCG's conforence 

at New 
 

• 	 Yours f'a!thfuJly, 	-. 

0. 	
I 

( L E 
r.stL, 1)irctor or CenLi f1jLt 7 ! 

I 	 • Nag3!cnrl, <chima 	•, ; : 

i'Ll/) 
;t# 
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Annexure -3 rj 
No.  

GOVERNMENT OF [NDIA 

MiNISTRY OF HOME AFFPJRS/GRIIA MANTRALAYA 

• 	 qftT, 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, 

NAGALAND 

I: 

r 

- 

10-4-02. 

Dated, Kohima 

A 

slwi(.R. 6 iflQhi 
under Scteta7Y. 
Office of. the .Registxar 
2/A 4afl Sjixh Road, 
New Delh&11 0011  

by trafl 8f er c depUtatiofl reç. 
Sub z- AppOt  

i have the honoUr to refer to the above sub ject and 

to state that Shri 'flnuwati a Lower 
D1V1S1OZ Assistant in 

the scale of pay Of Rs.32004900/ in the Gevtof Nagaland 

was appointed as I-.II in 	 s, cale o pay of Rs.5000-8009/- 

with effect from l6.1.200 1i had opted for the pay sca\ 

of the 
ot of SI-Ill but hi pay has not been fced yet 

though his alarieS.ha5 been drawn at the minimulfl of the 

pay scale of the post of SI-liXo 

The ease has been put up a feW days back and i am 

Ufli- 8b0'Jt . f £xlnç hi pay a5 betw*eTL the pay aca1 
quite Ut  

of as032O0-49/ and Rs.50Q0-8000/- th b0 8CaleS of 

pay. 

Ths u dersicThd maY kindly be adVi8 as to how his pay 

is to be fced. 

Yours faithfu1ly. 

(A.PTUV) 
Joint Director of iIsus Operations 

lnd.I(ohixfla. 

i 



r
VVI  
	

 JNSUS 	 ?o 	 - 	 exure 

GOVERN? ENT OF INDIA 

MINISTRY OF HOME APrRJCf?JBA MANTRALAYA 

srñTzr 	7rtirt 	 Wfl 	 . - 
OFFICE OF THE DiRECTOR OF CENSUS OPERATIONS, - 	. 	. : . 

NAG!LANJ 

D Kohnna 
212t Zugut,2O02, 

• 	. 	 UndevSecrtary, 	 •: 	•. 
Office of th 	Rcg.strr G-r'c.ri1 India 1  

aringh 
IjDlhjll001ie 	. 	 .. . 	.. . 	. 

2sppont'r3nt by tzanafer on Cpitati'n-reg. 

Sir,. 	 . 	 . 	 S 	
••. .5. .: 	 . 	 . 

i am to refer to this office letter of. even 

numbor dated 10/4/2002 on the above subjcct (copy e 1aed) 
• • 	and to request the favour of an early reply0 If no 

-: rceive. w1tbit 30 (I(\yo from the date o iozu o -  this 1etth 

1t is presurnei .tht tha.appo!rt of Shr!BTlnuwati in the 3cZ1Ct Of 

pay of 	 in t'pproved by your of ice and j ri  

pay will. be fixo at .5000/- !thi DI fex coip1ete1y 12 inonth 

	

Youro . 	 . 	 . 	ftthfü11 	. . 	• 

	

• 	

S 	 :-.. 	
JointDiredor0  

S 	 Ccr15us Operations, Naga1ard, S 

KOhifli. 	
S 

/ 

• 	 . 



Yours faithfully, 

U.'M'!:R S131EiT.uY W 'lTIE Govr; OF fllDn 

' I• ,  

(•\ ' 

.? 

I P10 

N 	 .5 

o A r 	vi r 
T{RR TT 	 ' li U IA.1 

1tIr 	1!T, 	F2Ti 7 , 2t. TTI4Mu 	111 iO 011 

	

OFFICE O ' 	E5TJ\R GENERAL, INDIA 
(Crtiiuci O[I1)(Il, iifIi//Sfi (Jr/lW/IC ,1fJzi/j.c 

2/\ Mf\NIJJGU OJ\ NEW L)1L11I 110 011 

Rd. No 	File e.33Ol5/17/2OO2 	 Dt€ 	26.8.2002 

To 

The Director of Census Operations, 
• 	Nagaland, 
• 	Kohittrt 

Sub: 	Appoincnt by transfer on deputation - legaL-ding. 

Sir, 

I am directed to refer to your letter No. G-110 /23/90 
FIN./346 dated 21.8.2002 cii the above subject and to say t1labil it miy 
please be c:iauii.ed .heLher t-hc 3:proval of fled of Dept • 
obtained before 	.eintirg 	Tinui-ati. L' Covt. of Nagalai4lto the 
post of S.I.Gr.IIl n 	jaland. if so, the details of tk sem 
:'ay please he indicated. If the approval of Ccpcteiit autho:jt. 
not obtained the reasons for not ciei.r' ro niy please be clarified. 

ftcrçc 
-. ••••--••• proX) 

I. 

2'T 
/ 

• 5; 	 - 
. 	I 	• * 

The malter •:ill be examined futher after a reply is received In the 	an'it& the pny
L !Th .Tinu'.'ati may nob be fixed 

by yo:. 

C 

i\ 7  ' 
• 1 

Meena 

) 
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iriOl dota1

GE 
3 0 1 ti.nL by tr3n3fer 

a d 	atiU 
to the P03 	

of taL55t 	ASS tt 	 LQUCr 

:ij5jOfl ClCt 
---- ---- -- 	 - 

hri 	
: Borfl on Q7.U2.177 	

md 0jth a Bachelor 	S 	4 

of Arts with 
ECOC 35 

	bc iOfl 	
quCll 	

atioflo Ho entered 

GOVt. scrVi 	Lfl 
13,09 i00 	

LOG in th 
Oto. of 5ociCl sCCU 

	

rltV, 
5 nd in the seSle of 

p3y 	
115321 LU/ 	(Prer0V15). 	 J 

He is one of the two 
c3n1t 	

for the 
o5t 

of tati6tiC 	5tt. 	
H 

His AD 
q0 	

dutid Lha year 	
17B 19 B9 and 

i90920 	3r033 fo1l° 	

H 

ur&aifl° 	
Good 	

Load 	
LoOd 

2. 5flrI. LhOV1S 
	

on )0.12.10 and He is a 

B.00 	Gr3unt 	
cdUCb0mul CU3.1 

	atLOfl* He 	 in th 

goVt. 5erViC8 jfl 
19th June 	

35 ASist3nt 
3tatiO° 5uPBriflt0 

dent jn the SC3l O 	

(Pre_t 1sd) under the Opt. 

CC 39a1an- 5tat TranP0rt. 	
is 	O 

the candi(iate for 

5Latitl 	
55t 	hi 	,\C:t 	rnd1I' 	

for the yor 1 	
1 yg'1-9i, 

1903-1 9:13 	
oru 	fc1l0 

	

1,1_ru 	
jL-3 	

yyY-2UU'J 

Gc adi n 	
Good 	

cod 	
GOD 
d600d 

S 	 - 	 - 

3. r11ss 	
lanInl3 	Ct O( 	

0t 	15 BachalOr of arts 

(Cducat103l qualtui tien) • 3D 
3ntC1 	

in the GOVt. seruico on 

ly.1u.1 	
:s L)A in tho 

OirOct0t3t of IndUOtriOS, 
agalnnd in 

the C3l2 of Pay 	.11 	2120/- (Prnid) 	
She is the only 

caiidi 	for the 
2Ot of LOA. 	

CU ç ifl93 for the year 19 

	

1997-9U, 
i9JL_,&1.2OJ 	

.iO 	
1o110tJ3 

- ----- ---- ---- - 
Y eer 	199u 

	
1 yyTUO 

_ G0OUL00 d 

--------- --- - 

(•_' 	) -' u' 
I 	

Ii. 



Annexure - 

L13 DCC)1 o Cc 

- nL iyj Lrn1 	on  

I 	 toet 	to ycr 1te 	. t 11023/13/99 

.- 	N/G37 datcd i3. 20O3 on tho ubjt 	
a' and to 8 that 

•'r1nUt nivi IIth Cni- 
.T/ 	•,1.1rd t(Y t3rn-z th 	y i n 

0 	

( ? 1.fl.STJrlT) 

13/1  

•. 	

. 	• 	
rj :r.'''( :I'T 'U1IT• C,'"A'1'. 0)? p':ny/\ 

'T CIA S 	

. 	 ' H 
S. 	

• 	 • tt' 
I 	 t ._.;T_ , ,• -s 	- 

• 	• 	- ca 	 !:' 
-t 	

/ 

JA 

S 	
I 	 /': t •  

:- :- 	(i9 	o' 	 • 	
V 

1. 	• 	 / 	L 	

0, 

/ 	 1 
r 

-- 



2 — 	 . 

Dated 

033123/90-FIn 	

KO 	
the 18th july,2003. 

I 

	

1. The segi5tr 
	

Gefleral,hia 

	

sin 	Road,  

N 	
DELHI - i1OO 
	

with refr 	
to 	

0ff ice 

letter No.350187/2O '3)O3. 
dated 13_523 	

- 

) 

PaY 	CC0 	

(C) 
& 	

, 	
DELI° 

D 	
QC 	

secut1Y & 
lrector 	

l

Off 

	

ela' 	

ti, 	
r 

	

aga1d KOI 
	

: 

o  

.Shri 	
s I Gr III 

5 	
(2 C0D10 	

- Lc 	

aCti0fl 

6. SerVi 	
bOOX & 	

5OP 	
file (2 opjes). 

tion 
7 Gr d fjlc. 

( 	
P 

 

1S.D O' 	
ICZ  

	

DIRC'10 	
OFU5US OPE 	IONS 	

k 

/ 

.. 



... TT,  
ro 

	

No A 0 11o54/44/2000*ADrI.J Cl 	7loi" 
c2J82i 	

IL 

GOVBRNMENT OF INDIA 
tfl1T 

MINISTRY 01' HOME AFFAIRS/GRIHA MIJffRALAYA - 

	

mhtr 	iwwrr 	vTnv 

OFFICE OP THE DIRECTOR OP CENSUS OPERATIONS, 
NAGALAND 

31  

	

fITZ, 	r1T 

TO 	 DgK0b1ma1902003G 

ma flgistrar Qenra1 9 Xnta 
2/A 9  anningh Road, 

	

MEN DEIktI - 110011 	 I 

S UB z RE-I?DAT ION M. SQLC OF PAY AND_RE FSFNTATIO BY 
- I II  

••••••••••••• ••. 

Sir, 	 ' I  

with rE2IerGflCe to your letter No.35013/17/2002-Ad.IV dated 

13.5.2003 on the su3jct tted above I have the honour to state 

that hi&3 rof- lxad.ziG per your tnntructiori(copy of the Order rc1oe). 

In this conrvc!On a representation has been cubitted 

Shri Tinui. ho c1ircc'oQ by the D.C.O 	I em onc)ooing a coy c 

tho repocontation -,[ Cr. your syrpathetic cono!dration, 	 . . 

Yours faithfu1y, 

R • •QHH ZPA ) 
RESEARCH OFXCER, 

DicCTORAT Cr Crmstis OPE1A.TIONS1 

ro 

	

I.t 	 . 

	

• 	 ;•••. 	 . 	

*0 	 . 

	

. . . ................... 
	 .. .. 	 . 

) 

F. 



'J 
'$ 	.. ). 

1 ' 	 ri 	fflfl, 	WR T 2 nFr 	9 f) 110 0 1 nnexu 
OFFCF OF TUE RCI5T1U\R GENERAL, INDIA 

(Gnscrnaiicflt of Lid/a, Ilflnietrj of home Affairs) 

2\ iANST 1 c'1 r.OJ\D NW DELHI 110  

Rof. N. 35018/17/2002-Ad 1V 	 Dat1t9 12 2003 

To 

The Dircc'oi of Census Operations, 	 I  - 
Nagaland, 
Kohia 

Sb 	Appoii1 mcnt by tiansfer on deputation basis 

Sir, 

I am diiccicd o ICICL o ou luttcr No, A- 1105k/44/2000- - 

Adn/1402 dated i9 92003 on iC subjct notcd above and 	say that 

'tLLoidtng to 	1 (11 1 (1 te1 1s Of dcpi'tio"t given in appci1ix V of 

1uiLdamcrtd iL , 	i 	i ly ' ntiocd lhdt the iovci of dcutation in 

res'jct f 	 Gov , . servants ray be exercised by: thb 1-Lead of . 

DCI LIV) C )O of S'S ii 1 inuwail and Lho'ishe Chisi 
on the post of S.1 Gr.11l on UCpUaUOn basis in your DCO witho obtaining 

the approval oil-lead of Dpartmcnt i.e. RGI is highly irregular . . 

I 
Tn 	j:W Of above! the CXtCIiSlOfl of thcir deDutation neriod 

i,  

• 	. 	. 	on 	 1 Cy may be rlievcd immediately. : : 
tRi coinpic' ici o 3 	'c 	the i dc' 1)'1'LIoll 	i iod 

- -. 

Yours faithfully;... 

. 	(M.R.SINGJi) 
U 3L S C? L I Al Y 1 0 'II IC GOVT 01' INDIA 

- - 

14-  
H - 

- - 
• 	. 	: 	 • 	 •. 	. 	. 	.... 
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NO.A-11023/l3199 - Adm 
GOVERNMENT OF INDIA 

MINISTRY OF HOME 
OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, 

NAGALND: KOHIMA 

Dated Kohima, 
the 30th April 2004 

OFFICE ORDER 

On completion of deputation seice in the office of the Director of Census 
Operations Nagaland, Kohima the folloiing oIflciaI are hereby relieved from this 
office in the afternoon of 30 - 04 -2004. They have been further directed to report to 
their parent department. The pay and allowances has been paid upto 30-04 - 2004. 

Shri Tinuwati, S.I. Grade III 

Shri Lhovishe Chish, S.I. Grade III 	 / 

(R.N.CHHIPA) 
Research Officer 

I-lead of Office 

NO.A-11023113I99 - Adrn: 	 Dated Kohima, the 30th April, 2004 

Copy to 

The Registrar General, India 
New L)elhi - for inicrrnation with reference to ORGI olflce order No. 

35018/17/2002. Ad. lVdt. 29-12-2003. 
SM Tinuwati, S. I. Grade III. 
Shri Lhovishe Chishi, S.I. Grade lU. 
The Pay and Accounts (C) New Delhi. 
The Director, Social Security.and Welfare Nagaland. Kohima - for information 

and necessary action. 
The General Manager, Nagaland State Transport Dimapur, Nagaland - for 

information and necessar/ actior. 
Branch (2  copies) - for necessa action. 

jVSmt. Sesü Apon, Asstt - She is directed to prepare L.P.C. in respect of the 

above mentioned officials. 
9. Guard file. 

I(, 	 I 
(R.N.CHHIPA) 

Research Officer 1 
Head of O1flce 1! 


